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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.356 of 2000

Date of decision: This the 6th day of March 2002
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

- Awadhesh Kumar Singh,
Sub~Postmaster (HSG-II),
- Mokokchung, Nagaland. ......Applicant

' By Advocates Mr B.K. Sharma, Mr S. Sarma,
~Mr U.K. Nair and Mr B.K. Talukdar

= versus -

1. The Union of India, reprsented by the
Secretary to the Government of India,
Ministry of Communication,

New Delhi. _

. 2. The Director General,

Department of Posts,

New Delhi.

3. The Chief Postmaster General,

N.E. Circle,

, Shillong.

4. The Director of Postal Services,

, Nagaland, Kohima.

5. The Chief Accounts Officer (IFA),
Office of the Chief Postmaster General,
N.E. Circle, Shillong.

6. The Postmaster,
Kohima Head Post Office,
Kohima.

: ..;...Respondents
By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

"OR DER (ORAL)

'CHOWDHURY. J. (V.C.)

The applicant was first appointed as Postal
.Aésistant in Nagaland Postal Division with effect from
'23.3.1973. In terms of Time Bound ewe Promotion Scheme
in conformity with DG, P&T letter No.31-26783-PR dated
17.12.1983, the applicant alongwith six others were
promoted to the higher grade carrying a pay scale of

Rs.1400-2300 with effect from 23.3.1989 vide order dated
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20.11.1989. By the same order one D. Dewri, officiating
PRI(P), Kohima was also promoted. There is no dispute that
the épplicant is  senior to the said D. Dewri who was
appointed in the post on 26.3.1989, whereas the applicant
was appointed on 23.3.1989. The applicant made an
application before the Director of Postal Services on
21.11.1989 for stepping up of his pay on the ground that
the said D. Dewri who was junior to the applicant was
drawing more than the applicant in the scale applicable to
LSG officials. It was contended that the said D. Dewri was
drawing Rs.1640/- in the scale pay whereas the applicant's
pay was fixed at Rs.1440/- in the very same scale. The.

applicant submitted several representations before the

.Director, Postal Services. By order dated 28.2.1990 the

appllcant was allowed to draw his pay at Rs 1640/~ with

effect from 19.4. 1989 on which date the applicant joined

his duties in the cadre of Lower Selection Grade. While

things rested at this stage, the Post Master (H.S. G-II),

- Kohima wrote to .the Chief Accounts Officer (IFA) for

providing post—fact6~ concurrence 1in the matter Qf pay
fixation of the applicant. In the said communication the
said Post Master informed that while verifying the service
book of the applicant by the Audit party during intefnal
check/inspection it was recorded by the Audit party that
the initial pay of the applicant in LSG cadre was fixed at
& higher ‘stagé in terms of D.P.S., Kohima Memo dated
28.2.1990. It was also mentioned in the communication that
no approval of the IFA was found recorded in the service
book. = Accordingly the authority was requested to
regularise the pay fixatiod by proyiding, financial

concurrence of the IFA. By the impugned communication



No.AP/AAQ/II/FIXN/95-96 dated 17.8.2000/21.8.2000 the
Chief Post Master General informed that stepping up of pay
of the applicant with effect from 19.4.1989 was not in
:order and accordingly the Post Master, Kohima H.P.O. was
~advised to cancel the same and directed for recovery of
"the over payment made to.the applicant as a result of
‘wrong stepping up of pay with intimation to the Office.
The relevant part 6f the impugned communication is
- reproduced below:

"With reference to vyour office letter
referred above, this is to inform that ‘on
comparative scrutiny of the Service-Books of Shri
A.K. Singh, APM Kohima H.O. and Shri Dimbeswar
Deori PA, Guwahati the following have come to
light. .
That, the Senior official, Shri A.K. Singh
entered the Department as PA with effect from
23.03.73, while the Junior Official entered in the
Department as PA with effect from 26.03.73. The
pay of both the officials was fixed at Rs.260/- in
the scale of Rs.260-480/- with DNI on lst March
each year. The pay of Shri A.K. Singh was
subsequently fixed at Rs9276-8) (ie Rs. 284/-) with
an advance increment with effect from 1.3.75 on
account of his having under gone the Telegraph
Merss Training as regported in your office letter
referred above. Copy of the above order is not
found enclosed in the Service-Book. The same may
kindly be enclosed in Service-Book.

The first part of the Service-Book of Shri
A.K. Singh, APM Kohima, for the period from 23.3.73
to 20.7.76 which is reported to have been wanting
may kindly be reconstructed.

That, the official, Shri Dimbeswar Deori was
allowed to officiate as SPM/APM Acctt/DPM etc. all
along with effect from 4.8.74, but before the
eligible period for TBOP scheme, while the senior
official, Shri A.K. Singh worked simply as T/S
Clerk upto the period of eligiblity of TBOP scheme.
By virtue of officiating capacity the pay of Shri
‘Dimbeswar Deori was fixed at 1640/- on 1.2.89 in
the scale of Rs(1400-2300), while the Senior
official, Shri A.K. Singh was drawing pay at Rs.
1390/- with effect from 1.3.89 in the scale of Rs.
(975-1660) and at Rs. 1440/- with effect from
23.3.89 in the scale of Rs. (1400-2300) in the TBOP
scheme, therefore, resulting in drawal of enhanced
pay by the Junior Official Shri Dimbeswar Deori.
The pay of Shri A.K. Singh was finally stepped up
from Rs. 1440/- to Rs. 1640/- with effect from
19.4.89 vide DPS/Kohima's letter No. B-776/Pt-11I
dated 28.2.90. The excess Pay drawn by the Junior
official is not due to any application of FR-22(1i)

(a) (i)." '



(\

aS
”

2. Consequently, by order dated 3.10.2000 the Post

‘Master (HSG-II), Kohima Post Office issued an order

~cancelling the stepping up of pay of the applicant from

Rs.1440/- to Rs.1640/- ‘and thereby reduced his pay on
1.10.2000 from Rs.6800 to Rs.6050 énd over payment made as
a result of wrong stepping up of pay with effect from
19.4.1989 to 30.9.2000, amounting to Rs.85870/- was
ordered to be recovered from the official. By the said

communication the Post Master sought further instructions

-as to how the assessed amount was to be recovered from the

official. The legitimacy of the aforementioned action ov
the respondehts ié thus underbchallenge in this proceeding
as arbitrary and disériminatory.

3. The respondents in their written statement did not
dispute the fact that Dimbeswar Dewri was jﬁnior to the
applicant and the pay of both the officials was fixed at

Rs.260/- in the scale of pay of Rs.260-480/- at the

‘initial stage. Subsequently, however, the pay of the

applicant was fixed at Rs.276+8 i.e. Rs.284 with an
advance increment with effect from 1.3.1975 on account of
the applicant having taken Telegraph Morse Training. Shri

Dimbeswar Dewri who was junior to the applicant officiated

;as SPM, APM (Acct.) and Deputy Postmaster continuously
~with effect from 4.8.74 before completing 16 years of
;service for TBOP scheme while the applicant only worked as
time scale clerk upto the period of eligibility of TBOP
.scheme. In view of _ghe fact that Shri Dimbeswar Dewri

‘worked in the officiating capacity in the higher

grade/post his pay was fixed at Rs.1640/- on 1.2.89 in the

:scale of pay of Rs.1400-2300/- while the pay of the
.applicant who was drawing Rs.1390/- with effect from

1.3.1989 in the scale of Rs.975-1660 and Rs.1440 with

effecteeeeeecenaee
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effect from 23.3.1989 in the scale of Rs.l400j2300 in the
TBOP Scheme. Due to drawal of increaséd pay by the junior
official Shri Dimbeswar Dewri, the pay of the'applicant
was stepped up from Rs.1440 to Rs.1640 with effect from
19.4.1989, on representation,‘ vide DPS, Kohima letter
dated 29.2.1990 erroneously which was not in conformity
with thé'application pf FR-22(i)(a)(i). The reSpoﬁdentth

averred that in terms of FR-22(c), amongst others anomaly

must arise directly as a result of application of FR-22(c)

now FR-22(i)(a)(i) in the revised scale. The applicant was

working as time scale clerk and his jpnior Dimbeswar Dewri
was officiating in thé posts of APM (Accts.) and Depﬁty
Post Master and was drawing more pay in the.lower‘cadre
before promotion to the LSG cadre under TBOP scheme. As
such, the difference of pay continued even'Aduring pay
fixation at  the time of promotion under TBOP Scheme

automatically ahd not because of any anomaly in the

| fixation of pay-resulting in the drawal of more pay by'his

junior, Dimbeswar Dewri. In the circumstances the stepping

i up of pay of the applicant was not justfied and on
! scrutiny the authority detected the irregularity and
ordered for recovery of the excess payment made to the

i applicant.

4. Mr B.K. Sharmé, learned Sr. counsel for the

applicant, stated and contended that conferment of higher

i pay to Shri Dimbeswar Dewri who was Jjunior to the
' applicant created an anomalous situation and that anomaly

| was duly taken care of by the respondents vide order dated

28.2.1990 in conformity with FR-22(c) now FR-22(i)(a)(i).

. The learned Sr. counsel submitted that as per the scheme.
| of the Fundamental Rules, the stepping up of pay of the

' applicant was made in the right direction and the- ordet



dated 28.2.1990 was arbitrarily cancelled by the impugned
order dated 17/21.08.2000 without giving any opportunity
to the applicant. The learned Sr. counsel for the
applicant, in support of‘his contentions reffered to the
deéisions of the Supreme Court in Divisional
Superintendent, Eastern Railways, Dihapur and othérs Vs.
L.N. Keshri and Others, 'reported in (1975) 3 sSCC 1; H.L.
Trehan and OtherS"Vs..Union of India and Others, reported
in (1989) 1 SCC 764 and Bhagwan Shukla Vs. Union of India

and others, reported in AIR 1994 SC 2480.

5. Mr B.C.Pathak, learned Addl. C.G.S.C., referring
and relying on the séheme of FR-22 submitted that there
was no anomalous situatiop and therefore, the respondent
authority fell into obvious error by acting on the
representation of the applicant and directing stepping up
of pay of the applicant vide ordér dated 28.2.1990. The
said order, admittedly, was without authority, more so,
without sanctién of ‘the appropriate authority. At any
rate when the mistake was detected the respondents
" corrected the same by the impugned order. According to the
learned ‘Addl. C.G.S.C. no injustice was caused to the
applicant by not giving him any notice, somuch so that the-
" initial order conferriné the benefit of stepping up of pay
itself was illegal and unlawful.

6. The matter ié no longer res integra. The Supreme
Court 1in Unibn of India and Another Vs. R. Swaminathan,
reported ih AIR 1997 SC 3554 stated that stepping up of
- pay is subject to the following three conditions:

“(a) Both the junior and senior officers should
belong to the same cadre and posts in which they

have been promoted should be identical in the
cadre.



‘ , (b) The unrevised and revised scale of pay of’
[ the 1lower and highe posts 1in which they are
' settled to draw pay should be identical and

t (c) The anomaly should be directly as a result
A of the appllcatlon of the provision of FR- 22(c)
now FR 22( )(a)(i) in the revised scale...... cee

? In the instant case Shri Dimbeswar Dewri sreceived higher
pay on account of his earlier officiation in the higher
post because of local off1c1at1ng promotions. Because of
the scheme of the rule he might have earned increments in
the highet pay scale of the post to which he was promoted
on account of his'past Service.and also his previous pay
in the promotional post and that was taken into accouht in
fixing his pay on promotion.'The same cannot be treated as
anomaly and judged.in those‘circumstances it appears that

the earlier order passed by the respohdents on stepping up

of the pay of the applicant was unjustified; Therefore,

the respondents by the impugned order dated 17/21.8.2000
{ enly remedied the situation. It, however, appeare that the
respondents in adcpting this procedure failed to issue
! prior notice to‘the applicant before passing the impugned
| order dated 17/21.8.2000. \

v 7. On the facts and circumstances of the case I am of
the‘ view that ends of Justice would be met if the
1 respondentsvprovide a post decisional hearing by giving
opportﬁnity to. the epplicant to state his say. The
respondents'are‘directed to dive an apprcpriate hearing to
b the_ appllcant as early as possible, preferably within
three months from today. Till then, the reépondents are

?\directed not to ‘make any recovery from the applicant and

‘make arrangement of . recovery from‘.the applicant by

instalmentSeeeeeececoss
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. instalments thereafter upon hearing the applicant as per

'law.

? 8. The application accordingly stands disposed of.

" There shall, however, be no order as to costs.

( D. N. CHOWDHURY )
VICE-CHAIRMAN
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The Appb
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THE'CENTR&%;QﬁMIQE%THQTIVE-TRIHUNQL:zGUMQH%TI BENCH
‘ : GUWAHATI '

O.h, No u/~§1) of  2eeg

BE TWEEN

Auwadhesh  Fumar  Singh, Sub~Postmaster
(HEG-11), Mokokchung, Nagaland,
<0 Applicant

AND

1. The Union of Indis, represented by
the Secretary to the Government of
India, Ministry of Communication,
Mew Delhi.

wwe The Director General, Department of
Post, New Delhi.

3. The Chief Postmaster General, NJE,
Gircle, Shillong.

4, The Director of Postal Services,
Nageland, Kohima. :

5. The Chief Aocounts Officer  (IFA)Y,
aoffice af the Chief Postmaster
Gemeral , N.E. Circle, shillong.

&.  The Postmaster, Kohima Head Post
Dffice, Fohima. '
ee Respondents

DETATLS OF APPLICATION

1. PARTICULARS OF THE | ORDER __AGAINST WHICH THE
APPLICATION I8 MADE v

N

The application  is directad againgt 1atter N«
ﬂPiﬁﬁGiIIIHFIXN/@ﬁF@& dated 17.8.2888 holding that
stepping up of pay of the Appiicant effected way haﬁk
igzll?aﬁ i mmt'ih mrﬂéw aﬂd directing canc&llatimﬁ oaf .
such  stepping up of pay and recovery thereof. The

application is also directed against the consequential

Caction thereof.
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i JURIGDICTION OF THE TRIBUNAL =

The Applicant decleres that the subject matter of
the application is within the jurisdiction .wf this
Hon “tile Tribunal.‘
we LIMITATION @

The ﬁppliaént furtherx declares  that the
épplication is fil@d within the limitation meriwd
prescribed uwnder Section 21 of the Administrative

Tribunals Act, 1985,

4. FACTS OF THE CASE
4.1 That the Applicant is & citizen of India and as
sueh  is  entitled to all the rights, protections and

privileges guarénteeg by the Constitution of Indiz.

a2 That the Applicant was first appointed azs  Postal

Assistant in Nagaland Postal Division with effect from

23.85.73, Eversince his  appointment, he has been
‘———_-——-'-———__-

ﬁigdhargiﬁg his duties to the best of his ability.

4.3 That the Department of Posts having regard to
stagnation being faced by the employees was pleased to
introduce. &8 scheme called "Time Found (One Promotion

Seheme”  (TBOP) ze per which an employee on completion

of  l& years of service was entitled to get one

promoticn by  way of upgradation. The aApplicant on

-

completion of 16 years of service on  22.35.89 became

eligible for such promotion and . accordingly was so
promoted  to the cadre of Lower Selection Grade Postal

assistant with effect from 23.3.89 vide Mema No. R

2/8aff/One Promotion/ll dated 2H.11.89.



A copy aof the said Memo dated 23.11.89 is annexed

.

as ANNEXURE-1.

4.4 That “the Applicant “was senior to  one Bhri

™

—_
Dimbeswar Dewri whose date of appointment was  26.3.73

e —
I

was also prwmbﬁed under thé TROP scheme alongwith  the
Applicantg but his pay was fixed at 3 higher stage than
that of the Appiicant. In the gradation list of the
. / , ‘
relevant time, the name of thelﬁpplicant appeared  at
81. No. 37 and that of Shri Deiwri at S1. No. 46,
b
4.8 That in view of the above anomaly towards fixation
of pay of the Applicant, he has represented the case to
the authorities  and accordingly, . after + due
deliberation and intimation to the Applicant, his 'pay
A ,
was  fixed at  the rate of Rs.1648 with effect from
—
19.4.89 i.e. the dete of his joining. duties at the

T

cadre of L5G.

in the  above context, copies of the
representations dated 21.11.89, 13.12.89, 14.2.95%

and the replies thereof datéd 7.4.89, 18.2.9% are

annexed as ANNEXURES=-2 “and 3 respec%ively and the

order dﬁted 28.2.949 . is annexed as ANNEXURE-4,

4.6 ‘That. the pay of the.ﬁpplicant gs aforesaid was

fixed at par and in reference to his junior Shri  Dewri

P—

and thg same was effected 16 YRRPS back and’ thg

Applicant has all along been enjoying the fixation of

said benefit without any hindrance.



4.7 That the matter rested thus, suddenly, the

Postmaster of Kohima Head Post . OFffice by his lebtter

“dated F.1.98 addressed to the Chief Accounts Officer

(IFAY  intimated that the audit party during internal

check/inspection found that the pay of the Applicant

—

was  fixed at . a2 higher stage as per arder of the

Director of Postgl Bervices, but no approval of the IFA

" '__’.—‘-'— . -
was  recorded  in the Service Book of the Applicant.

Aoccordingly, by the said letter, it was reguested for

post-facto concurrence to regularise the pay fixation.

A copy of the said letter dated 2.1.98 is annexed

as ANNEXURE-S .

4.8 That the above letter was followed by another
létter Noo 1=1/8-Book/97-98 dated 9.3.98 addressed to
the Qﬁﬁtﬁu Divrector {Afﬁﬁ} justifying the pay fixation

of the Applicant and as to how the audit party had
takern an erﬁmnamué view of the matter. By +the said
letter, amhcu;r@ncé of the IFA was sought  for. The
Applicant has come to know about the issuance of such a
letter and the Regpondents be dire&ted to prmduaé the

copy of the szid letter dated 2.3.98.

4.9 That now the Applicant has come to know that by an

Corder daﬁed 17.68.2808 issued under No. AP/GOD/II/FIXN/

95-946 issued by the APMG (A/Cs) on behalf of the CPMG

has directed the Pmﬁtmaﬁter,'ﬁmhima HFD to cancel  the

garlier pay firation of the Applicant holding that the
stepping wp of the Applicant was not in order and  that
the payment made to the Applicant as & result of such

stepping up should he recovered.



A copy of  the seic letter dated 17.8.2:80 is

4,18 That the ﬁpgliéant states that ﬁuwauant o the
maic  order, tﬁe Postmaster ofvﬁmhima Post Office .haa
intimated the APME (A/CEY by his 1ettﬁr Mo, A-1/P8Y &
ALLOWANCES /CORR dated 3.16. 28849 sbout the action takgn
i the matter. Az per the said letter copy of wﬁich

- has been endorsed to the Applicant, the impugned order

has been implemented Dby reducing the pay of the

Qﬁplicamt with effect from 1,16, 2008 from Re . 686G/~  to
-
Re. &85E/- and the allegsd overpayment of Res. 85,874/~

wentlel be recovered.

A copy of  the said letter dated J.16.20088 is

ann@wed_aﬁ AMNNE XURE~7 .

4.11 That the Applicant states that the impugned arders
are wholly arbitrary, illegal and against all cannons

of  law inasmuch as before passing the impugned order,

the Applicant was not given any notice whatsoever and

e —
he was npot allowed to have his say in the matlter. A

fivation benefit which was effected 14 years back could

not have been done sway with in this manner.

4.1% That the Applicant states that the fixastion
benefit was vtended to the Applicant as per  the
provisions of FR-22(C) of the FR SR by way of  removal
of anomaly by’ﬁt@pping up of pay of senior oan promotion
drawing lesser pay than his junior. Tha matter was
setbled lang back by granting thé stepping up of pay to

the Applicant. It was only after eight years of such



atepning Wy, & point  was raiﬁed regarding the
.cmncurreﬁée orf IFﬂbfmr Mhigh post f&ctm approval was
sought  for. Instead of granting such post facto
approval, the fixation benefit granted to the Applicant
18 vyears back has been sought to be taken away by the

impugned orders.

4.1% That the Applicant states that he was  very much

gvailable in the Division and in the station and could

not have»be@h~deﬁvived w% any promotion. He and  Shri
Dewri  was promoted under the TROP scheme by the same
order of promotion and having regard to  the anomaly
that had mccurred' in  the fixation of may @af  the
Applicant, fthe compeltent authority had ordered for
stepping up of the Applicant and accordingly, his pay
was stepped up and the saia matter haﬁ Fow crystalised
into & right of the Applicant and the same  cannot be

interfered with in the marner as has been done.

4.14 That the Applicant states that the Director of
Postal @Gervices, FHohims who is also the appointing

authority  to LSG-PA cadre after careful considerabion

of the Applicant was pleased to issue order towards

ﬁ%ﬁppiﬁ@ up of the pay of the Applicant at par with his
Jurnior  at  the sltage 0f Rs.lé4d/~ with effect frﬁm
19.4.89 and  accordingly, his pay was stepped up  and
fixed‘at Re. 1640/~ by the Pmétma%terq Fohima MPO who is

slso the Disbursing Officer. In this connection, it is

stated that in sccordance with Government of India,

Ministry of Finance .M. No. F.2(78)-E.ITTI1(R)/b6 dated

4,.2.66 printed as GI0 (168 before FR-Z2M) in FR ER'

(Fart-1), the way.mf the Applicant was fixed at the



ﬁtagaAmf Rguiéﬂﬁ/w in the\ﬁmél@ af Rs.l4g8-48-18@c-EL-
AF-D368/ - at par'with.ﬁié junior to remove the anbmaly
a%'ba .reﬁglt .mf fivation of pay under FR-22(C)  and
ac&mrdinglyg the DPES, Mmhima,pa%ﬁed his order dated
P IR e 1 'aﬁ being 'fully 'mcveted under  the said.
inﬁtrgctimn af the Government of India. Ther@fmre; the

ainst

€3

impugned orders are wholly unsustainable and &

the aforesaid instruction dated 4.0 b6

The Applicant craves leave of this Hon"ble
Tribunal to produce the, aforesaid instruction dated

LT b6 at the time of hearing of this case.

4,15 That the Applicant states that in accordance with
the aforesaid instruction of the Government of India,
Cthe stepping wp will be subject to  the following

conditions, namely -

(z) Both the senior and junior officers should belong
# ' ’ .

to the same cadre and the same post in which they

have been promoted or appointed abiculd he

identical and in the same cadre ;

(v The scales of pay of the lower and. higher posts in
which they are entitled to draw pay should be

identical 3

(c)  The anomaly should be diréctly asm a result of the

application of FR-22Z).

In the instant case, both the Applicant as well s
Mis jurior Shri Dewri belong to the same cadre af  Time

seale Postal Aesistant and on promotion too, both were

®



)

- s &.} .

cadre. The scales of pay of the lower and higher posts
were also ideﬁﬁiC#lﬂ The anomaly arose due fm fixation
of pay under FR-22(C) in case aof Jjunior afficer.
Therefore, having fulfilled alllth@ conditions, the
Applicant was entitled to get the benefit of removal of

-

ammmaly as envisaged in the sforesaid instruction o1
the vaérﬁment of India and accwrdiﬁgly,vhe was . grated
the ﬁenefik'mf Btepping up of pay in t@fer&mge to  his
junior’s  pay and to that effect orders were passed Dby
the competent éuthmrity which cannot be interfered with

after a aap of 18 vears and that teoo with an order of
, Craf

PECOveryY.

4,16 That the Applicant states that in the lower cadre
viz. btime seale postal Qﬁ%iﬁtantﬁg the _pay of. the

Applicant was  higher than that of all hig Jjuniors

Jingluding Shri Dewri and as such on promotion to LEG-PA
radre, the Applicant could not have been placed at the
disadvantage to draw less pay than his juniors for  any

Creason which is not attributable to the Applicant.

4.17 That the Applicant states that the contention of
thevﬂeﬁﬁmmdentm that the fixation of higher pay is not
due to aﬁy,applihatimn mvameE(l)(a)(i)(pﬁevimumly FRe-
DY dwm o totally  misconceived and  contrary  to o the
pwin&ipleﬁ of rules ibid inasmuch as in the lower ﬁaﬁt,
the junior official viz. Shri Dewri did not draw at any
timw‘a higher rate of pay that the Applicant by virtue
af grant of advance increment. Further péy o spromotion

is always firxed under FR-22(C) (Now FR=-22(1) gy {1y and

I3

3}
i

such non-application deoes not  arise  at a&ll.



Therefore, the impugned orders are grossly arbitrary

and illegal. - ‘

4.18 That the impugned orders having heen pasgéd in
grméﬁ vialation of ﬁhe.principleﬁ of  natural  justice
are liable.tm be set aside and quashed. The éApplicant
states that the impugned arders haye not  beern given
effect 4o from 1.11.9068 and the Applicant would be
paid his ﬁélary for the month of Qﬁtmber'ﬂﬁﬁﬁ, Having
regard  to the fact@ and circumstances of the C&%@,‘ it
is & fit case for passing an interim order as has been

prayed for.

‘

4,19 That this application has heen filed bonafide and

to secure the ends of Justice.

G GROUNDS FOR _RELIEF WITH LEGAL PROVISIONG H

5,1 For that the impugned orders having been passe
din  gross violation of the principles of natural
justice, same ig liabié to be set aside #nd quashed.
B, Fmr.that the impugﬁed orders could ﬁmt have been
issued after the lapse of about 1 vears and that +too
without issuing any natice tavth@ Applicant,

9.3 Foro that 'prmviﬁimng .af FR-2200) Mes been
misinterpreted by the Respondents but far which the
impugned orders  could hmt hav& been issued énm
acﬁmrdinglyg the same are_liahle to be set aside and

quashed,



~ 1 -
N
5.4 For that ‘fhe whole question was &5 Lo whether post
facto of the IFA was r@quired~mf not and  not as to
whether .thﬁﬁﬁ was anything wrong tmwavdﬁ fixatimn’ of
pay of the.ﬁpplicant by way of stepping up. However,
the Respondents instesd of Qraﬁting. the. post faatd
approval  have held the fixation itself to be nat  in
gircer withquﬁf any proper applimaﬁimﬂ~ of  mind énd
accmrdinglyg the wmame is liable to be set aside and

glashed.,

5.9 For that the Applicant having énjmy@d ihe benefitd
of steeping wp of pay and the pw%itidﬁ having been
continued for the last ten years, bthe Respondents could
ot have  dnterfered with the same so lightly in ,hhe

marner as has been done in the instant case.

.6 For that the impugned orders having been issued in
gross viclation of the rules holding the field and so
also  the principles of natural justice, same are not
sustainable and liagble to be set aside and quashed.

9.7 For that in any view of the mabter, the impugned

porders are lisble to be sel azside and quashed.

o DETAILS OF REMEDIES EXHAUSTED s

The Applicant declares that he has no other
slternative and efficacious remedy except by way of

filing this application.



7. MATTERS NOT PREVIOUSLY FILED OR PENDING EBEFORE _ANY
OTHER COURT

The @pplicant further declares that no mtheé
application, wWrit petition or suit in reﬁpgct of the
guﬁject matter of the instant application is filed
before any ather Court, Authority ér any otﬁer Hencﬁ m;

the Hon'ble Tribunzal nor any such application, writ

petition or suit is pending before any of them.

7. RELIEFS S0OUGHT FOR @

Undér the facts and circumstances ﬁtateﬂ above,

the Applic%mt pfayﬁ that this application be admitted,
'

records be called for and notice be issued to  the

Respondents to show cause as tm‘why.the reliefs sought

for in this applicétion shouwld not be éraﬁted and  upan

hearing the parties and on perusal of the records, be

pleased to grant the following reliefs, s

Ha1 Ta set aside and quash the impugned order dated
17721 .8. 20688 (Annexur9w6) igsued by the ﬁ%stt. 
:L/g Postmaster General (A/Cs) for CPMG, M.E. Circle,

Shillong.

8.2 To set aside and quash the consequential order
| },?\ © dated J.1¢.2408 (Annexure~7) passed by the |

Postmaster, Kohima Post Office. )
8.3 Cost of the application

8.4 Any other relief or reliefs to which the
¢ " ppplicant . is entitled under the facts and
circumstances of the case and as may be deemed

fit and proper by the Hon'ble Tribunal.




9. INTERIM_ORDER PRA?ED FOR :

Under the facts and circumstances of the case, the
Applicant prays for an  interim order by way of
suspendﬁng the impugned orders at Annexurewé and 7

dated 17/21.8.2¢84 and 3.16.2068 respectively.

15.'.{: nﬂnn‘uu:un.

The application is filed through Advocate.

-

11. PARTICULARS GFVTHE 1.P.0, =

i) I.P.0. No. : G Spo3M2R

ii) Date 1% .10 . o0°

3]

iii) Payable at : Guwahati.

12, LIST OF ENCLOSURES :

CAs stated in the Index:

Verdification.esceeos



VERIFICATION

Ty 8hri Awadhesh Eumar Singh, aged zbout &g YEErS,
son of Late Joy Mangal Singh, presently working as Sub-
Postmaster (HSG-11), Mokokchung, Nagalénd, o héreby

salemnly affirm and verify that the statements made in

paragraphs [13,41,42,49404¢,4'%, 4o pa 190wl Il are true

ta my knowledge ;3 those made in paragraphs 43, Y7, 49
are true to my information derived from records and the
rests  are my humble submissions before the Hon‘ble

Tribﬁnal.

And 1 sign thig vérificatimn on this the 20  th

day of October 2B

L
A Rhe QAR ICunnay R

B~ Ay
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Annexure—1

_ DEPARTMENT OF POST .
OFFICE OF THE DIRECTOR POSTAL SERVICE NAGALAND: HOHIMA

28.11.89

f —

Memo Mo.B-2/8taff/One~Promation/1l ﬁated:ﬁmhima the

The following Time-scale PAs and FORRMS Accountant  who
e complete/completing 16 vears of regular service in  the
Grade by 38.9.99 are hereby promoted to the higher grade
carryving the pay scale of Rg. 488/~ to 25868/~ with effect
_from  the date shown against each name under Time Found on
Fraomotion Scheme in accordance with D.G. P&T letter no.5i— l’

26785-FR dated 17.12.83% and in respect of the officials
- o 0 T ——— 1 .
against whom disciplinary cases for punishment were pending
the promotion will be effects only after the period of
- punishment are over,

, //ﬁm per instruction laid down  in para-8 of Dtes
/ . o . : . . :
aforesaid letter the promoted officials inter-seniority in
- the power grade will remain unchanged in the gradation list

\//jm their hasic cadre.

Name & designation of the officials date of completing
1. 8hri M.U. Ahmed 8PM Mon, 275 EE
Ze Bhri D.NLE. Sangma 8PM Peren e B R. 89

» Ghri 5. Boro Offg. DPM Bobima e 12.3.89

« Ghril Ak Bingh Offg. ASPM Dimapur— 25,3588 S T

= Bhri D.Dewrid offg. PRI(P) Kohima —- Eh.3.89
Bhri R.8.Kithan P.A. Wokha s.0. - Z8,5,89
= SBhei MR, Choudhbury Accountant Eohima 3.9.89

N0 1408 LAV 410 Gr0eh Mrvrm YA 098 08D IO BV UV SHIWT PHROR BT THETS RSO 4RPla KReke DRSS A0030 0034 Vemde SUMER $HHS SHYN Peerd SO inba 581K SOME 14SNY RIS Siden 40k MR soreb bomih aBe WIS Shdim sacsn 41ASe LERSS SHHHA AOAne SHISH Lebfh 419 Bhesh wmme Fubod dabe Seere saien mkdrg secsn SYBTE e SrorE

b

NI L B

The transfer and posting order of the ahove pfomoted
officials will be issued separately as per Special point
roster and availabilities of LSE Post in the Division.

Bd/-Illegible
(N. TFHADOW
Director Postal Services
Nagaland : Kohima 797881

Lopy ta s

1. The Postmaster Kohima
N 2. The GPMs Mon/Peren/Dimapur/Wokha
Se The officials concerned
4, P.F. of the officials

. BEst, Branch of Divi. Office
Ge Bpare.

~ - sd/-Illegible
{R N oy A K’S )C’Zﬂ 0 (N. THADOLU)
7" Director Postal Gervices N ;
R ) 4 L’ ) Nagaland i Kohima 79721
A ~> o .
. ~
eZﬂ Lo 260 : .
¢S : .
H
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carl N fhadou ( Diructor 01 Fostal Services ). ,E;§
N .a]f*nd 3 IxOhiJﬂd « 797001,

Throurh Proper chdnnel

ﬁub:MJunior drawing higher pay than Saniorﬂ

~-Plavcr ior atepping of pa;

muuue of Sori fe Ke <~Jn{'h (Asbil Dlmapur $0.)

\

“s

'Thc follovwlng onzhhe'shbject aforesaid 1s respectfully suhmittéd

Siddtm ien

ke hOpe and fcrvent bellef that tﬂiu will receive a'%vmgﬁﬁhgéic CON=

':

sné nliclt a nost favourabla decision.

\

(1) That 1 an senior to bhri Do Deorl DRI Kohlima UG, Iub s tr ngely

enough hc ls dxo;Jnc more. pay vhan nysgli in theé scale dpplib-ﬁ'ﬁ to LSG OrfJ"

b e w/

cials. In other wovdq hc io drawinb us.lﬁ40/~ In tho scale pay where as my

E‘

y

T

in tha 11,(

. QLOH/LI?LW(

T

4 - : ‘
adhcdfwrowot!on ‘rUﬁ tim» to uimn at cust of ny rightful and leg Limate cLaim,9

prcsumnbly"

at htthc

. pay has bbbn rixco 04]9 dt thc stage of-ﬁs.l&éO/; 1 b grahn very sqéle P&y

(”) Bhwt in tho conucctlon, Lt uould ne 'Levant Lo wnint out that
; of aOH]O?LLy or PAU,.a“ published from ik uime to 1lm“ b"-tnc Aivia

% Lh“ ity 01 ri D.'ueori appearg Just, below me huc ne vas uliowc

N,
et

8 Lain w Ane
gA“ T AT B L

Lf*waﬁ JOP Lhi' rcaqon tligt hls Pd' has baﬁn fixed the L3G scale

+

tcu_It noulc ulSO be chovant to mentmon tht hc 5 l]owod adhog"

f]

promotlou e r7)wr thxn ne only b“bdhu& I ‘happened’ to be a- sirnn11nr and due to

'paudlty of

l:nu7] 1, Luu dapaLannL did not f£ind iu. lt 1nterosu o allow me

adnoc prompti 2 dvsyitc mJ senioriby in the Llud@ hnd chple my aral and wxi_

tLen DPOLCb'

,4"

the UIl] N 1,5

.t
%L

Luat'ﬁihwv'

“for the int

Lhc rul’ﬂ L

bCﬁQ prumot

prinéiples

pay of tho

to Lac <ompohcnt autnoxlty.

75 Tiat 1 bae ‘gntext alforesaiad it may tklhdly be arpreciated that

.

I hadnlse. ﬂcniﬂd ny Lo S*Elmdt clainms for of ficiation in the hichner grade-for

i

uiu 0i oy oujnr a. oi[ddLLLfo '

(ﬂ) Enmt in be contoxt aforesatd it mmy "1dej b“ appreclated X Rang
/-uﬁﬂd110 1Ly becn denied édhoc-of i fT"' prOLﬂ*iw“ to Luh cadre
gresh of Che (spartm&ntgfoy;théb,biuze Lr'hﬁvdly-aug prUﬁumtiun in

o) ﬁﬂtt mulhlacd fﬁrough e bose abt.bhig sgagpe whén I'Uu#é allreoady

1

x‘u L“ Lot m.lfll'\..o B

~

(o) That I neod-hardly<qtréss that 'the xulus as uOUCi Lﬁnt wilh th)

0f{ law and the prin*‘pl(s of nJLl 11 justide ﬂs«stromgly direct that

Juniox nnou]d in no case ue,mnre Lnau the pay of the sonlors.

sontdees?
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/,(/ (6) Ynat the rules further direet that 1L for any reason ol under
any clrcumstzices, the pay of the jJunior has heen flxed at a blgher stage of
the scale iy, the pay of the senior should suitably be stepped upto compare
will with the pay of @uaiqrs.

(7) That FR;ZZI(G) (10), if perusedlin 1ts correct persepective
will coné}xm my aforesaid contention abundantly, The sald FR.22 (e¢) (10)
cloarly directs'that Af as-a result of application of FR.22 (c) the pay of
a Junior in the promotlonal cadre is fixed 2t & bigher stage than that of
- hla seaior on the identical post, the anomaly thuz creatcd should be remo¥-.
ed by sultably « Lopping up’ the paj o{ the senior {n compare uwill wlith the
py of thé }Lmjor.u.

(8) Whot mmle 8 of the GES(AP) rules 1971 had also re.iterated
tho peovisions of Fszz(é) and the 4th pay comml:sicon has «iso vade the simi-
lar recommendstions which have been acceptea by ihe goveinnant.

(¢) ‘hat it paiﬁs e immensely that desplte the ¢lear provlisions

in the riles, ny le 11Jmate ¢loims have so, far gcene Jp default aid niy appres
3 € I3

hension 1s that uy previous?represantatioh” in this regard have ¢ presuma bly
been cold- storayged either in-the HO or Somewnere elge causing n:gdless pecls
“nlary loss to me in tne-matter offmy:pay and 2llovancess

In tue_cirammstancés as deplcted above I would sollclt tha favour
of your kind but effectiveﬁpersonal laterventioa on mj béhalr A Lh further
prayer thet necoessary advice/dicectlve bo issued to the concoewned HO to sp

"stop -~ up my pay to compare wikll with my next Junlor shri De Deori for which

I ghalle be prateludo

wlth regaxrds

veurs fal Lhfudly

. (
Dated: Dlmapnr the ,.o,.....izo..,..o. - ASPH Dlmapu)

I e + e ——— i o (SR UG Ou



annexure-2 HSeries

\

Erom 5 A.K. Bingh D.0. No. Nil Did. 13.12.89
ABPM, Dimapur
7HTLILE

Dear,
Bhri Thadou,

Your good offices was requested vide letter No. BE-
2/Gtaff/Nogaon  dated 27.2.89 follows by reminders vide my
D.0. letter dated 5.4.689 and representation dated 21.11.89
regarding nothing could be heard gtill.

Perhaps it would not be out of place to mention  that
the advantage of FR.22(cy18 is  not applicable in the
following conditions onlys—

1f due to certain punishment, the official concerned

has been debarred from the promotion.
o

If due to pending proceedings, | Jjunior gob the
ppportunity of promotion.

Fut if the proceedings ends favour of the officialy be
must get the benefit of F.R.-23(c)1d. '

A 1ot of substance has been  given in my pPrevious
representations also and now I feel, it would not be
troublesome for-youw to finalise the case. '

Lasting [ would like request your honour to intimate
the kind sction taken by vou soon to take furiher actions
into the matter :

With regards

“Tos: Shri N. Thadou HSincerely yvours
., IR, Director Postal fA.E. Bingh

Sarvices, Fohima-797@8d1

2l

MY T ey

TS
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Annexure—72 series

Tos Shri M. Thadou IPS )
Director Postal Services, . :
Fonima~797¢@EE1

Sub @ Pay fixation by 5teppingwup'0f DAy«

Ref. By representations dated 27.2.8%, 5.4.89, 2.11.89 and
' 13.12.89. '

Respected Bir,

I would like to disturb your honotrs esteemed attention
kindly to refer the above representations and look inta the
case deeply so that I may get natural justice and human
treatment which I owe at your hands because it is a question

of my livelihoad.
With regards.
Yours faithfully
Forwarded to DPST Kohima  (A.E. Singh)

for NZaction please . ASPFM Dimapur

Dt. 14.2.9@
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R My dear. 5lng
" i

P101 I réfnr 10 your repres oniat¢ 1 dated

il ”Q Jegar?¢nq Jour Lral‘fer and x g-lng '
. . : e - . oo
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O from Nouallmaon u.Oo Lo DlmahnL S.O;.asiﬁxntt, - C

Posinascte r\in LH LLSG cadre.
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“u% Powbmdster,
O)al gaon“050;
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906~ Aresore- D (series)

DIRECTOR OF POSTAL TIERVICES”
KOHIMA= 797001

i Pefephone - OfF 2 601 (yg

Res 2ol

N, THADOU S D.0. NO... .b 7(‘/ P//’“m;w”“

Dalted Kohima, 18/2/9(,\

My dear singl »

o please. refer to youk rcproocntatlon
'dated 14/2/90 regarding fixation ef pay by way
of swpping up of paye

I had alrea&y azven instLucLion Lo

m @fﬁﬂce to alllow you to draw the same pz &y

as shni D. Deori with effedt fixem the date y@u.v
offlclated as LSG supenvison.wt Bimapur So0e
rFormal order ls bedng 1ss sued by my
offi@@o If you are still not aa atisfied, plmaue
submit yoeur representatlon with £acks and figures.

W.i.t,l) heagt {qishésb
Yours Sincenlys

£y

2 : . .
4 N o
: oy Ny Q&g"%

S . Shui AKe Singi, . : ( Ne THADmg q
A551stant Sumeoctmastera '
Dimapur Sulz=-Post ofﬁice,

Copy te mfﬁic@ffbﬁ fu?ther acﬁionf 3 , o

' . JIRECTOR OF POSTAL SERVICES:
A NASALAND ¢ KOHIMAs
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MEHO NO D=776/PT III DATED: KOHIMA 20/2/90

Tk

In ouaprcp ,ion of all previoug ordor and
. in pursuance of FR mzzﬁlﬁ)C(lO) “and GIMI OM NO
r2(7®)~3 TIT (9)/66 dated 4/2/66, Sh»J A¢K¢ Sanh
Of’icidting Assi stant Sulbm: Ogtmasicr Damapux Syulhw-Post
ofgice 1s hex:eby allowed to draw hs.u pay @ Fs 2640 fem
with' effoct< 19/4/&9( The date of his 30Ln1n~ OuLieu in
the cadre of Lowex aelcction Grado)o . |

G e

Cony tO 3= : o
(a) The- Hﬁad Postmnqter Yohima de id Post Offices

for inform mption and necessary aftinn@
%m(a) The officlal conc&,xne1
(ctoe) 893150« '

DR 6 ﬂﬂmwwwﬁf“

DIRECTOR OF wmf“ﬂn S IVICLSz
 NAGALAMD 't KONTHMAS

1
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Eohima HoO.

é ..
G
f1a B Y
insoection.
1n1t al pav

e gy

lhh
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Therefore
COMRMLITT T G

T

foodrima

/?N/V’f af«r £=5

fb"i

{,\\W (

A ,‘ + ;'\"l. :
. L ) &\\Ln |
., : R i A Y
g (' -
ra :
‘ The Chief Accounts Officelr (L.E.A
s ' . 0/0 The Chief Fostmaster General
: Marth iy Giroles :
Ghitlong=-- 795001
o o ' A
Subi~ Reguest regatrdling CONCUrrEneg-s-—« ,
' Steeping-un case of Shri. AR Singh AP
Bir.
While verifving the Gervice book, of Shri #.bL8ingh
MO bwe the Audit marty  during  enternal checok
t ‘gt 3 . p y
it Tas been recorded by the Audit oparty that the
of GRHri ACK.Singh in L.8.6 cadre was fixed at a bigher
ln'thurdun(n with ‘D.F. 8 Eohina meme no. B-7&/Fartyil - dbd
Howsver ne mpDQQVal,mf'I.F.m has been found erecorded it
boeak . : - e : .
Mow.  to regularise the pay  fixation it i
tey  record the financial concurrence  oFf  The TuoF oA
kimgly  accord  the oost-facto COnCuUrPenoe _oand
to this office Tor recording an the e ook .
' .
; o A4 FALL)-
. pﬂquHJIER t]“ (ﬂﬂl)
KA mddﬁﬂﬂ ?hthnND
Kol ma_”;wom
' Na galana-
‘ i
' [ 3
. 1
' N I
1
.”"
, .
/
1 T



L g AEXEEESLy,

: - DEPARTMENT OF POSTS; INDTA. | 9 .
OFFICE OF THE CHIEF POSTMASTER GENERAL: N.E. CIRCLE: SHILLOIG,

it o ot e e o 2t
/'"/ e -
» ,
-~ N

To, .-~ o
1 7 Tha Postmaater,
T Kohimd H,P.0,
Nagalandi-797001,

o o ' W08 - d0c
NO, Ap/ﬁAQ/fI/FIXN/QS»QG Datea at Shillong the 17,8.20@9:

wN4~m¢a~f==;¢gaﬂgzgm*ﬁA

. B Sub ject g w ﬁegéxding Stepping,up.of Pay of'Sh;i-A.K. Singh,
, . APM, Kohima He0 with his Junior, Shry Dinbesyar
. Dagrl, PA_Guwahati._- o ¢

Reft~ - Your No, 1-5/Book/97-98 dateq 8,.2.98,

.tjlﬂth efezance.to your office lett.ir Yaferred above,’
this 12 to ingc m that on compr ative SCrutiny of the Servicaw
Books of Shri /. k. Singh, APM Kohima H.o and Shri Dimbeswar Dcor i
' P4, Guwadhati the following-have-CQme to light, . :
o That, the Senior officia), shri Delle Singh enter g tha
Depdrtment as PpA with.effect.fpom 23003,73, while the Junior Offi-
clal antexed.in-thae Department ag Pﬁfﬁfiﬁgeffcct,frém 26,0373, ¢
The Pay of both thg officials was fixed at- pa, 260/;,iﬁ‘fﬁg—5§ale
of Ra, 260480/~ with DNT on let March ¢ach year, The pay of "She 4
A.K. Singh yas subsequent 1y fixed at Rs927 - 8) (ie Rs, 264/.) -
with an agvance increment with effect from 03475 8n account of
his having unger gone the Telegr aph Merse Training as repcrted in
your office lcttmrrxeferrad‘abovee_Copy of the 8bove order 15 not
found enclosed in the s rvice-Book, The sgarm My kindly be encliésed .
in SGIViC®~Book° ".,&/g S : S
o £irst Part of tha Sexyicemaook‘ofjshxi A.K. Singh,
APM Kohinma,  for the‘petiod-from>23¢3o73 to 2047.76 which is LXayor ted
| to héva.beenjwanting may kindly”be_reconstrumted; | .

AN .- - Thdt, the official, 'Shr i Dimhagyar Deord was allowed to
;y"~/////ff1ciatglne SPM/APM;Acctt/bPM etc, all along i : -

. y

2

; .
4,8a74;'but;pafgza.the-eligible period for THop Scheme, :}

- Senlox Off401ala‘5h¥i A K, Singh wor ked éimply'ae T/S Clerk upto
the period ‘of eligibility of Thob Scheme, By virtus of officiating

1 Capictily tha Pry of shri inbesyay Deori wis fixeq At 1640/~ on
'L 122,89 An the frale of R8(1400m2300)bAwh11@,tha.Seniot official,

, Sh;i AoK.;Singtrwaafdzawing Pay at Rrg, 1390/ with effect from
163,89 in the . -ale of RBy (97501660) ang & Rog 1440/ with cffeot
£x o t , o (1400«2300),ih the TBoP scheme, -

therefoxe,fhgaulting_in d;awal,of enhanceqd Pay by the Junior offi.
‘ela) shry DimeSyar Deori, The Pay of ‘Shri A, i, Sfngh vas fiﬁally
Stapped up from Ra, 144 0/80 RSo 1640/w with effect from 19,4309 m\

vide DP5/Kohirdas letter No Bm776 /Pty datad 28,790 The cucess
- . . A @ o " o~ - ““JIC Q.D d
Fay Axaynd by tha Junior\?pficial 18 not due tg v

. ; an & 1 Yol e =
FR-22(1)(a) (1), | . Y app icqp;gn of

- i Therefore, 8tepping up of Py’ of Shri A,x, Singh with

)///g%fecp from 19,4 89 is not dn order, The 8ame should be cancalled
. &nd'over,P&yment as a resuylg of wrong Stepping Up of Pay ghoulg

.;Bexacovered undey dntimation to this office and DA(P) caleyial

- Tha ServiceaBook.of Shri A K, Singh APM»Kohimﬁ 18 enc

. . l 0 - T
Bed for ﬁuxth@f~maint&inancGﬂ |
. { : ;

S U Amtgﬂ' (n ,(pwxuﬂﬂxhok_ i oo e j.fJL
. : ¢ ‘!‘/\((,k AN Pt
(Darhlir a)

Agsti, Postmast@t'General(A/CS)p

kY

Vv floE Chier Postemast ey General, . !
v
\%

o kgyb&A dp?¥y - o : Ngs: Clxcleﬂ‘Shillongf
o ) < > .

eyt
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SO . . _ & \‘, --. .

DEPARTMENT OF POSTS,INDIA

From, : TO,
o THE ASSTT. POSTMAS[ER GENERAL(A/Cs),
- - POSTMASTER - O/0) THE CHIEF POSTMASTER GENERAL,
T/KOHMAHO, © ... - NECRCLE, SHILLONG-793001. . )
NO. A-LPAY & ALLOWANCES/CORR  DATED '1‘&-1}1}?;. 03.10.2000
. : ] -3

[ g Y

SUB: Regarding steppinig up of pay.of Shri A K.SINGH. then A”\‘mohmﬂ NOW SPM
Mokokchanmg §.0. with his junior Shri. Dimbeswar Deori, P A, Guwahau.

eﬂ Your letter no, AP AAVIDFIXN/O6-96 Dated 21.08.2000,

With reference to your k.ucr na cited above, stepping up of pay of Shr. ALK
SINGEHL SPMMokokehung $.0. w.e.f. 19.4.89 from Rs, 1440/~ to Rs. 164 0/~ have been
Cancelled and as a result his pay is reduced on 1.10.2000 from Rs. 6800 10 Rs: 6050 and
over payment made as a result of wrong stepping up of pay w.e.f. 79.4.59 10 30.09.2000
Amounting Rs. 85870/~ ( Eighty five thougand eight hundred scventy ) only, should be
\ recovered from the official, Kindly instruct as to how the assesed amount will be
recovered from.thie official. For favour of yourkind mformauon the pay.regulation w,¢.£, o
19.04.89 anid €alétilation of overpayment is shown in enclosed ANNTE Xl]l{Lu e

. ] ' 8L s‘r‘\l 1. )
Enclosed : As abdve o 1'()‘;! MASTER (5 G-il)

KOHIMA POST OFFICE,

Copy 10

1. The DA(P),Caleutla, for kind information & nia.

2. The Direcror of Postal bemc»:sﬂ\fagaldnd N AARIE lwupr nu B-ii-Sta{ Pay
& allowances’ Ch-I1 dated 12.9.2000. , :

. / Shri, AK.SINGH, SPM/Mokokehung 3.0 for informarion. '

\

(S.CPALLY
POST MASTER (HSG-IT)
KOHIMA POST OFFICE,

R RO . ' L
i o e 2 - SN Rl {f"n?f‘"ﬁ"uﬁﬁﬁ?ih,m o ,,,mﬁm{gﬁmg xg@w‘_

:5%~r fw 3. ,;q \s:._,_x?z, for no-/ ﬁmmﬁ cfiofmy ~Q,,1£,a/aﬂp 77—7 R21§5E”7

ST OI 00‘ 130 01 o ITO‘J?ZR\«CH Ry oyt Hmese

RSP S



- R ANNEXURE — 1

A. Regulation of pav w.e.tl 19.04.89 to 30.09.2000.

OATE TROM  PAY DUEPM. - PAY DRAWN PM, | OVERPAYMENL P.M, a2
Rs, Rs, Rs. |

L 19.04.89 S 1440 1640 w0
080590 T 1480 1680 TRt S
01.04 21 520 e 1720 : 300
01.54.92 S 1568 1760 “:00 .
01.04.93 1600 1%00 200
%' 01.04.94 1644 1830 n

01.04.99 1684 1500 a0
01.01.90 312 5875 . 234

[ BRE SR

01.04.96
28.04.07

6000 , TG
6125 ' T3()
01.04.98 6250 7303
) i1.04.99 IR e ' T
01.07.99 (B.C.R) 5)00 : 5650 750 -
01.07.60 6030 s GRUH) ~Ts0

2 ~3 L

Uk

sy
LTSI N I e

h U
@ L
| S
e T

B.C alu,ﬂauon of overpayment of Pay and 4Howanw; w.e . 19.04.89 o 30.09.2000.

© PERIOD - DIFFOF  DIFFOF  PERIOD  DIFF OF  DIFF OF
R . PAY D.A. - okaY . DA
19,04, §9-30. o(. .w 480 139 01.01.97-30.06.97 4504
01.07.89-31.12.89 1200 408 01.07.97-31.12.87 4509 i
01.01.90-30.06.90 1200 456  01.01.98-30.06.98 4300 TEY
01.07.90-31.12.90 1200 516 01.07.98-31,12.98 4300 - 990
01.01.91 30.06,91 1200 612 01,071,083 06, 8% 4E0Q R XA
0107 91-31.12.91 1200 72 01.07.99-31.12.99 4500 16065 |
01.01.972-30.06.92 1200 832 $101.00-30.09.00 G780 865w
C01,07.92-31.12.92 1200 996
01.01 92-30,06.93 1260 1104 Total e AGTG 21582
01.07.93-31.1'2,93 1200 1164
01.01.94-03.05.94 819 851 'I‘um} Overpavinant
04,03, 94.30,06, 94 S 406 " 416 Pay  Ra. 39119.00
01.07.94-31.12.94 1260 1436 A - Rs. 21582.00
£1.01.95-31.03.95 630 787 SDA=Rs & 1.69,00

01,04 95-30.06.95 60 2% ){ |

01.07.95-31.12.95 1326, 1793 Total =Rs 858 fUuO’ JExcluding Leave
01.01.96-30.06,96 4500 e i
01.07.56-31.12.96  3500° 180 }\,s Eightvlive thosand saahv -

myh‘v AN EEAAR W: —"u"'!.l!‘l’éfl«,"“armwyw e d RRLE
L% 7‘—1ﬂv th S

R

e i SPGugl Chrnos P iy Sncolial, 17
e S fj?;’"fff Cfr-no. 1 - Soatal C“’—Of@ﬂg/ N P |
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Guwahati Benol b
, SO W

IN THE CENTRAL ADMINISIRATIVE TRIBUNAL

of

3

Addl. Centrai Gevt. Standing Ceunsel

(3. € Path

GUWAHATI BENCH ¢4 GUWAHARL

" #ntrel Administrative Tr.bunal
Suwaliati Boneh : Suwahsti

Ooh o NOo 356/2000

Shri A K. Singh

evseen Applicant

Union of India & Ors.

esvesee Regpondentse.
( Wwritten Statements on behalf of the '

regpondent No.

‘The Written Statements of the afowzs abovenoted

respondents are as follows $-

Te

That a copy of the O« Nos 356/2000 ( referred

to as the "application™) has been served on the respondents.

The respondents have gone through the same and under stood

the contents thereofe. The interest of all the respondents

being similar, common written statements are filed for

all of theme

20

That the statements made in the application which

“are not gpecifically admitted, are hereby denied by the

rexar respondentse

e

That before traversing the various paragraphs of

the application, a brief history of facts are given below $

The applicant, Shri A.K. Singh APM, Kohims HQ and

- Shri Dimbeshwar Deori now Ph, Guwshati were appointed as

Postal Assistant, in Nagaland Postal Division by the Director

ok



e
of Postal Services, Nagaland, Kohimas Shri A«Ke Singh joined
as PI?L on 23¢3.73 and Shri Dimbeshwar Deori joined as PA on
263473 and the pay of both the officials were fixed at

Rse 260/~ in the scale of pay Rse 260"48 /= with next date of
increment on Ist March each year. However, subsequently the
pay of Shri A K. Singh was fixed at Rse 276+8 1.+ Rge 284
with an advance increment wee .f. 1;§i5 on ’a,c.count of having

taken Telegraph Morse Training. Rurther, Shri Dimbeschwer Deori

who was junior to Jhri A K. 3ingh by 3 days officiated on SPlN,
APM (Accet .) and Deputy Postmaster continuommﬂr

before completing 16 years of service for TBOP scheme while

Shri AeKe« Singh, applicant, simply worked as time scale clerk '_

upto the period of eligibility of TBOP schemes As .such by virtued
. R

~ of efficiating capacity in the higher grade/post the pay of

Shri Dimbeshwar Deori was again fixed at Rs. 1640/- on 1.2.89

in the scale of Rs. 1400-2300/~ yhile the pay of Sh¥i A«K. Singh

who was drawing Rse 1390/~ wegefs 1.3.89 in the scale of Rs.975 -

1660!6 and 1440 wee +fe 2343489 in the scale of Rs. 1400-2300/-
e /“ e e

in the TBOP scheme /me to drawal of increased pay by the

R T O

aunior official Sh:m Dimbe shyar _,Deori, the pay of Shri A &Ko Singh
F-"'_“""'-—— — = : T - - \ .
applicant wa s stepoed up from Rse 1440/- t0 Rse 1640/- i-»z-_e.fg
19 o4 .89 on 'cepresentatlon vide ¥ DPS/Kohlma letter No. B=776/
il

Pt.III dated 28.2.90 erroneously which was not in confirmity

with the application of FR=22(i Xa )i ).

The follovwing required conditions pertaining to

the fixation of stepping up of the pay of the senior officer

under the provision of M 22(c) now M 22(i Xa )(1 ) were not

fulfilled by the applicent



al Both the junior and senior officers should belong

to the same cadre and the posts in which they have been promoted
it

should be identical in the same cadree.

b) The unrevised and revised scale of pay of the lower

l e i

'l and higher posts in which they are entitled to draw pay should

.| be identical and.

e) The anomaly should be directly as a result of the,

application of the provisions of FR=22(c) now F=22(i Xa Xi)
in the rev *mcale. For example if even in t;;.i;wer post
the 4:fficer was drawing more pay in the unrevised scale
/than the senior by viriue of fixation of pay under the normal
¥ rules or any advance increment granted to hig the provisions
contained in this decision need not be invoked to setp up the
pay of the senior officer. Since the applicant Shri A«&K. Singh
was working as time scale clerk and his junior Shri Dimbeshwar
Deori was officiating in the posts of APM (a/cs) and Dy. Post~-
\| master and was drawing more pay in the iower cadre before
promotion to the LSG cadre under TBOP scheme. As such fhis
g difference of pay coniinued even during pay fixation at the
time of prowotion under TBOP scheme, automatically and not =
! beww in fixation of pay resulting drawl of more
pay by his junior officer Shri Dimbeshwar Deorie.
Hence, the stepping up of pé,y scale of Shri
. AeKs Singh, SPM, Mokokchung S0 is not found in order after
. thorough scrutiny by the Chief Post master General, Shillonge
The irregularlity was detected by the Audit during inspection

of Kohima HY and as such, recovery order of excess payment of



-4-.
Ry« 85,870/- was made by the PM, Kohima on 3.10,2000. Hence
this application challenging the said order has been filed
in this Hon'ble Tribunal.

4. That with regard to the para 1, the respondents
gtate that the stepping up of pay of the applicant with effect
from 19.4489 was not found in order after scrutiny by the
CPMG, Shillong who ordered for cancellation and recovery of
the amount of over payment made to the applicant Shri AKe
Singhe

5e That with regard to statements made in para

2y 39 4471 and 442 of the application, the respondents have

no conments to offere.

6o That with regard to statements made in para 4.3;
the respondents state that the applicant shri A«K. Singh was
promoted under IBOP on completion of 16 years of service weg.f.
2%+%489 vide DPS memo No. B=-2/5taff/one promotion/11 dated
20,11.89 under the TBOP schemeo K |

A copy of the said memo dated 20.11.89 is

annexed as Armexure =I .

Shri I)imbeshwar Deori whose date of appointment_.
was 26+%.73 was algo promoted under the IBOP scheme with the
said Shri AJX. Singh applicant,. The pay of Shri Dimbeshwar
Deori was fixed at Rse 1640/~ in the higher scale pay of
+ Rse 1140-2300/~ on 1289 since he was officiating in‘the
higher post/grade than the apPlicant before IBOP promotion .
While Shri A+K. Singh the gsenior official was drawing pay a.t'
Ree 1390/= weeofs 143489 in 'ﬁhe scale pf pay of Rse 975-1660

and at Rge 1400/~ weg efe 233489 in the scale of Rs.



-5
and at Rse 1400/= e «fe 2343489 in the scale of Rg. 1400~
2300/=- in the TBOP gcheme. As there was difference of pay
of the officials in the lower post/grade there was no anomaly
in fixation of pay of the applicant under TBOP promotion at

lower pay.

Te That with regard to para 4.5, the answering

regpondents state that the contention that there was anomaly

in fization of pay of the applicant is nof correct as mention-~

edabove in Para 4+« The applicant had represented the case
to the then IPS, Nagaland praying for stepping up of pay
at Rse 1640/~ yhich was drawn by Shri Dimbeshwar Deori,
Postal Assistante. The pay of Shri A«Ke Singh was irregularly
fixed at Rge 1640/~ by the then IPS weeof+ 19.4.89 on promo-
tion under TBOP gchemee The sgtepping up of the case of Shri
AeXe Singh was not applicable under the provision of FR 22(1)
(aXil .

The copies of the representations dated

2711189, 1312483, 1442480 and replyﬁ

dated 7.4 89, 18.2¢90 are annexed as

Annexure = 2 & 3.

3. That witﬁ regard to0 para 4.8, the respondents
state that the pay of the applicant as aforesaid was fixed
at par with his junior Shri Dimbeshwar Deori erroneously and
was wrongly enjoyed by him for the last 10 yeai's. The fact
of irregular and excess payment to the applicant was detected
by the internal check Audit party during the inspection of

Kohima HO and ordered for recovery of the amount of excess

EXYMEX
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payment already made to the applicant Shri A+X. Singh.

9. That with regard to para 4.7, the respondents
state that the Pogtmaster, Kohima had requested the Chief
Account Officer (IFA) office of the Chief PMG, NeE. Circlé,
Shillong vide his letter dated 3.1.98 to give post facto
concurrence for regularizdng the pay fixation at a higher
stage by the then DPS, Nagaland, Kohima since there was
objection from Audit.

A copy of the said letter dated 3.1.98 is

annexed at Anmexure 4.

10. That with regard to the statemenis made in

para 4.8, the Tespondents £k state that as in para 4.7 since
pay fixation of the applicani was erroncously made at a higher
stage without approval/concurrence of IFA/CO Shillong, it was
considered necegsary to seek post facto concurrence of the

IFA/CO.

T1e That with regard to para 4«9, the respondents
state that the APMG (Account ) for CPMG, Shillong after scrutiny
of the case has ordered vide his letter no. A?/AAO/11/F1§W/95~95
dated 17.8.2000 the PM, Kohima to cancel the earlier pay
fixation of the applicant Shri AolK‘o Singh which was found not in
order and to recover the exce ss‘paymen‘t made to the applicant
as a result of stepping up of his paye.

A copy of the sald letter dated 17.8.2000 as

annexed as Annexure = 5.

12.  That with regard to para 4.10, the respondents



i
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state that '.the Post master, Kohima HO being the disbursing
officer has implemented the order of the Chief PHMG, NeBo
Circle wee+fe 14102000 and intimated to the APMG (4/Cs)
Shillong vide his said letter about the reduction of pay ofy
the applicant from Rse 6800/~ and recovery of over payment of
Rse 85,870/~ would be made from the pay of Shri AeK. Singh.

A copy of the PM Kohima letter dated Z 3410.2000

is ennexed as Annexure = 6=

13 That with regard to para 4.11, the respondents
state that the contention of the applicant that the impugned
order was wholly arbitrary, illegal and against all mmxmf
cannons of law is not correct. As stepping up of the pay of

the applicant was erroneously and irregularly made by the then
DPS resulting in over payment of Rs‘- 85,870/= to the applicant.i |
there was no provision to allow the applicant to have a say in

the matter of removing the irregularity/anomaly .

14». That with regard to para 4.12, the respondents -
state that the contention of the applicant that his pay fixation |
benefit was made under the provigion of R=22(i Xa 9(;13 at ft.hé
higher stage which was not applicable to the applicant as the

conditions prescribed there in were no fulfilled by him .

15¢ That with regard to pare 4.13, the respondents

state that there was no anomaly in the fixation of pay when

both the applicant and his junior Shri Dimbeshwar Deori were

promoted under TBOP scheme Shri D. Deori was holding a higher

post than the post held by the applicant at the time of promotion.

The pay of Shri De. Deori was accordingly fixed a higher stage
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then the epplicant o Hence, the stepping up of pay wes not

justified as claimed under the provisions of M 22(cJnow MR

22(1 Xa Xi) as the following essential conditions for stepping
~up of pay fixation were not fulfilled by the applicant Shri
A oK Singhc

ﬁa) Both the junior and semior officers should

belong to the ssme cadre and posts in which they
have been promoted should be identical in the cadre.
(b) The unrevised and revised scale of pay of the
loyer and higher posts in vhich the are setiled to

draw pay should be identical and

(o) The anomaly should be directly as a result of
the application of the provision of FR 22(c ) now
R 22(i X(a i } in the revised scale .77 For exzanmple,
if even in the lover post, the junior officer was draw-
ing more pay in the unrevised scale than the senior
by virtue of fixation of pay under the normal rules
or any advance increment granted to him, the provisioris
contained in this decision need not be invoked to set
up the pay of the senior officer.

In this instant case the senior officer applicant
Shri A«Ke Singh was working as time scale clerk
whereas his junior Shri Dimbeshwar Deori was officiating
in higher posts as Asstte Postmaster (A/cs) . & Dy. |
Postmaster etc. in the lower cadre in the unrevised
scale and was drawing more pay by virtue of officia-
ting in higher posts grades than fhe applicant

Shri AeKe+ Singhe



16 .

K

»Qw

Hence, the stepping up the pay of Shri A.Ke Singh

was not justified as claimed under the provision

of B 22(i Ja X4i Je

That with regard to para 4 .14, the respondents

state that the DPS, Kohime yho is the appointing authority of

LSG PA has erroneously stepped up the pay of the applicant af

the stage of Rse 1640/~ weeofs 1944 489 at par with his junior

Shri Dimbeshwer Deori who was holding higher post & drawing

higher pay at the time of promotion under TBOP schemgs as

mentioned in para 4.13 above. As such, tfe impugn.e_d order is

sugtainable and not against the provigion of Ministry of

Finance O No. F2(78 )-EITI(4 )/66 dated 4+2.66- The stepping

up of should be done with effect from the date of promotion

or appointment of the Jjunior ofri‘icer‘ and will be subject to

the following conditions which mere not fulfilled the applicant

Shri A Ke Singhd.

(2) Both the junior and senior officers should

belong to the same cadre and the posts in which
they have been promoted should be identical in the
seme cadree.

(b) The unrevised and revised € scales of pay of
the lower and higher posts in which they are

entitled to draw pay should be identical ande.

(¢) The anomaly should be directly as a result
of the application of the provisicns of MR 22(c ) now
R 22(i Xa i) in the revised scale. For example

if even in the lower pogt, the junior officer was
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drawing more pay in the unrevised soczle then the
senior by virtue of fixation of pay under the normal

'r_ules or any advance increment granted to him, the
provision contained in this decision need not be
invoked to step up the senior officere In the ins-
tent case the senior officer, the applicant, Shri
A Ko Singh was working as time scale clerk vhereas ¥
his junior Ghri Dimbeshwar Deori was officiating as
APM(A/Cs )y & Dy. PeMe etcs in the lower cadre in
the unrevised scale and was drawing more pay by
virtue of officiating in higher post grades/post then
the applicent Shri A.K. Sinéh. Hence stepping up
the pay of the senior official Shri A.Ke Singh was
irregular and im inapplicable under the provision of
R 22(cJ)now in B 22(i Xa i)W

17. That with regerd to para 4.15, the respondents
‘state that the stepping up of pay should be done with effect
from the date of promotion of the junior officer and should be
subjeet to the following conditionsg $=
(a) Both the junior and senior officers should
belong to the same cadre and the posts in which they
have been promoted should be identical in the same
cadre.
(b) The unrevised the Tevised scales of pay of the
lover and higher posts in which they are entitled

to draw pay should be identicale.



~11=- |
(¢c) The anomaly should be directly as & result of
the application of the provision of PR 22(c) now
R 22(i J(a Xi) in the revised scale. For example
even if in the lower post, the junior officer was
drawing more pay in the unrevised scale than the
senior by virtue of fixation of pay under the normal
rules or any advance increment granted to him, the
provisions contained in this decision need not be

invoked to step up the pay of the senior officer.

'] In the instent case, the senior officer Suri
| Aele Singh was working as time scale clerk whereas
his junior Shri D. Deori was officiating higher post
as Asstte Postmester (A/Cs) & Dy. Pdstmaster etc. and
was drawing more pay ithan the appPlicant at the time
of promotion under TBOP scheme. Hence, the pay of
Shri Dimbeghwar Deori was fixed al a higher stage than
the applicante. Condition pertaining to the steppdng
up of pay in the aforesaid instructions of Govt. of
India were not fulfilled by the applicant Shri A XK.
Singh as mentioned in para 4.13.

As such stepping up of pay of the applicant

was not justified under the provisions of B 22(c)

now M22(i j(a (1 ). The irregular and erroneous order
of the then DPS stepping up the pay of the applicant
was detected during audit inspection. When the case
was referred to €O, the latter ordered for cancella-
tion of the irreguler stepping up & recovery of over

payment from the applicant.
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18, That with regard to pare 4416, the respondents
state thet as & matter of fact the pay of the applicent as
well as kis junior wes fixed at Rs+ 260/~ in the scale of
Rs. 260480/~ and ubsequently the pay of the applicant fized
8t Bae 276+ 8 ( 1.e. Rs. 284/~ with sn advence imcrement
Wegefo 1:\.3o75‘on account of having undergone telegraph moree
trainineéo Sori Dimbeshwar Deori his junior was ellowed to
officiste as SPM/APM Acctt/BPM all alomg wee L+ 448474 bafore
being promoted to TBOP scheme whereas the applicant worked e
2/8 clerk upte the period of eligidility of TBOP scheme. As
& result, the pay of Shri D. Deori his junier vas fixed at
Bs+ 1640/~ cn 142489 in the seale of Bas 1400-2300 by virtue
of officistimg eapacity while Shri LoEo dingh waa draving
Rae 1390/~ in the scale of Bee 975-1660 fn the lower cadre.

pay than his junior or Shri De Deori is wholly imeorrect.

19 ~ pat with regard to pars 4.12, the respondents
state that Shri D. Deorl was drewimg Righer pay at the time of
promotiom wnder TBOP scheme as mentiomed in pere 4416 above.
Pixatiem of pay under R 22(o) mow B 22(1Xa X1) 1e not appli-
cable te the applicant as the conditiom preceribed umder the
rule vere falfilled. As suck the order cancelling wrong stepping
of pay under FR 22(a) R 22(i Ja )(1) and recovery of wromg rey-
zent is in order and legale

200 Thet vith Tegard to peve 4418 and 4419, the
respondmts state that the order was very much in order and
4id not viclate the primeiple of matural justice. As suck,
the applicstion is liable to the rejeoted o The respondents
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re-iteriate and re-asoeri the foregoing statements Bade in
this writien statements.

21. That vith regerd to the statements made in

para 5¢1 %0 507 of the application, the respondents state that
the grounds as shows by the applicant are no grounds im the

oye of law and can net sustain :mf the given case of the applicant
There 1o w0 illegality in iseuing the orde rs by the respondents
the fization of pay op promotiem and there was mo violatiom of
any siak Principle of natural justice a5 allegeds Hemoe the
application is lisble to be diewisesd with ocate A benefit

- oxtended illegally cam not mature as a matter of right.

24 ~Thet with regerd to paras 6 and 7, the respondent
state that the respondents have no comments to offer.

- 2% That with regard to statenents made inm pare 8.1
%0 844 and 9 of the epplicstion, the respondents state that in

~ visw of the facts of the case and the provisions of law and rules,
¥he applicent s not entitled to got any relief vhatacever as

Q D?ﬁvcd for and hence the applicatien is liable to be dismissed

. with cost as devoid of any merit.

In the premises aforesaid, it is
therefore prayed that Your Iordshipa
would be Plgdsed %o hear the parties,
peruse the records and after hesring
the pertles and perusing the records
shall further be plessed to dlsmiss
the application with eost.

Vorifisatiomececceee
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1, &mi:\)\ém&q: @\Q\U‘@\\@&% » Presmutly
workisg 28 S-S (W), Wplivmns vetng aaly
autborieed and competent to sign tkis verification, do
beredy solemnly affirm and state that the statements made
in perg | 15,8 1013 4 23 | ~ are true to my
knowledge and belief, those made in para (79 1A~ (>

being matter of records, are true to my information derived |

thorefron and the rest are By hundle submizsiem before this
Hon ‘tle Pribunale. I have not suppressed /Joomosaled any
later.tal fact

And I sign this verifieatiom an this S th day
of July, 2001 at Guwahatd.

Q ' \ h
. , xccn(*L '“

F.f falc. oy
Na‘allnd Knhhna 797004

wly
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DPP)‘JxI‘M"\IF OF 251 y .
OFFICE OF THE DIRECTCOR POSTRL JJ&VI(,_..J.U/\GAL?\ND I’OHIMA.

3

MM o N, ﬂ~2/Staff/Dnc~PrumﬂtiJn/ll Dw‘eﬂ-kﬂhlma the q0 11.89

The ¢ lluwing Tim~~svale'ﬁhs and PG&RMSLAccountant
who have completed/cnng leting. 10 YLCIS of rGJulaf seivice:in the
grade hy 31.7.3% ~re herely promsted to the higher grado carrying.
the pay scale of 51400/~ to 2300/= with offoct from the date shown
aJﬂlnSt @ach name undar’ Time s)un] one Promotion Schemo 1n_1.0nku3nc3-
with D.G. P&T loetter” 09:31-26/033=2r dated 17:12443 and. in respaect Qf
thﬁ‘ﬁfflclals ajainst thm disciplinary cases oL puhtshmgnt,were
sending the oromat.ion will he effectad only wft<r thw. xrisd of
sunishment are Ovir. ;

As per 1nstrutlon Laid Acen in DAL= of Dtes afnrvs“ii

1otter the promoted nEficials 1ntor*.un1\r1tv in theé lowecr grade

will remain unchanged in the ¢ rudatlxn list in th“l[ Haqic cadre.

Name & designation of the officials. i ien Dnteﬂuf cam)léuinq

: ' —— — ,}’Aipdrsi . R
1T SR, W.U.ABmeD 8P Mon. T e - Zﬁs cJJ‘
2. Shri, D.N.K.Sanyma 321 Peren . . - ' $2459

3, Shri, S.3oro Ofig. DbM Kohima - ~= : za3.nu'
4. Shri, A.XK.Sinjh O£%j, ASPM Dimapur .-
5, Shri, N.Dewri o fJ. PRI (2 ) Rohima -
6. Smti, Re.S. Vltnﬂn 3,0 TIokha #4903 .
7. Shri, M.R Fh\u urr Accountant Kobhlra  eees

- F O .

The tiwn,fhx and QﬁstTn] r

i o a1 o o 4SS -l it & u—--..u..-..

Ter of the Btbbe Sromoted

officials will Lo issed seperatery as per Special  polnt roster

and availalilitics of LSG st in th?2 ivision.

’LLQAAA/VQS
ny A bLE )
IRUPRS AN SO

-~

LHMLAL i

va:V;HIMphv 7 HJL.

The sq*nasrer Kohima b2

The S Ms Mong Jercn/Dimaou Shokhng
The officinls cancorned.

p.T. of the officials.

Est, ‘ranch Of DivlOFfico.

Spana-




Nagaland ¢ Kohima « 797001 Sy ool
! ' Through Proper channel o 5..' ' °”ﬁ¢%@¢wqg-'
o subs-Junior drawing higher pay than senior ' Tl

' -Praﬁ;&@{or stepping of pay 7 B
in ’,‘Jﬁbmmep;w.

sir,
The following on the
in’ earnest hope and. felvent be ef that this w111 ieceiva X aympﬁ?he*ic eu:

- sidatation and elicit & most fevourahle decieions"‘

(1) Thet I am senior to shri - Ds Deori DPH Kphima KO, but s*mm

r._,_‘..._‘ b

enough he 1s drawing more pay than myself in ‘the scale appliceble to L;G o
.clals. In other words, he 1s drawing Rs.1640/- in the scale pay where as

:pay has been fixed only at the stage’ of Rs;1440/u in the ﬁxukt vsry's»»‘h ;
(2) That in this connection, it ::;;d be reievant to poinu et
An the st of gseniority of PAS, #S$ published from ‘s time to time by m
sinn/circle, the name of Sri D. Deori appesrs Just below me but he wes R
adhoe¢ promotion from time to time at cost of my rightful and: legltimatasf

presumably it wes for this resson that his pay has been fixed%in th” Bh& i

at higher rate, It would slso be ralevant'to'ﬁéhiﬁbnljh“V"g't . lﬂﬁéﬂ'ﬁ
> promotion earlier than me only becauae 1 hapb; ed b ' , 'i@:
. - pavcity of signaller, the depabtment. did nnt fihd?in 68 1ntere i~bwgllCH

adhoe promotion despite my seniority in the grade and~decpite my btal an

tten protest to the competent authori ty.
(3) That in the context aforesaid 1t may kindly be apprenip*o«

cizime for officiavinn in the.hi;ha; g O

- B s . S - - 8L, A
T had Boen denied my lejillabidus

the only Tault of my being ® signallere

(4) That 1n the vontexf aforeseid 1t may kin¥ly be gppreciats
Vat I haye systematically been denied adhoc officiaring promotion to L
O
\P(for 6@@ interest of the department for that there is hardly any presumllc

ﬁﬁ‘ ) a8 to make me hleed through the nose st this stage when I uave 3t

AT ) . - . .
Oy {5) fhat I ne~d nardly strass that the riles &8s con netgtent

p%inctples nf Yaw and the principles of natural judtice #0 stronply ot

Seetd Uy ua cnas ha mapsg Shan . the pay of the 2lert

g 28} RNC AEEEEEA RS
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any circumstances, the pa

(6) That the rules further direst”that if for i‘n'y‘ rgéso‘

the scale py, the pay of the senior should suitably be stepped upto oompare

will with the pay of duciors. B
(7) Thst FR-22 (@) (10), Af perused in 1ts corract persapective

w111 condirm. my aforasaid contention abundantly. The said FR+22 (c) (10)
clearly direots that 4f as a result of application of FB.22 (c) the pay of
& Jjunior 1n the promotional cedre 1s fixed at & higher stage thanﬂthat of
“his genfor on the identical post, the anomaly thna created should be renoY-
ed by suitably stepping up- the pay of the senior to compare wlll with the
my of the juniors. | .
(8) That rule 8 of the GGS(RP). rules 1971 had also re_iterated
“the peovisions of FR.°2(0) and the 4th pay commission has also made the s&m : ’
lar recommendations which have been accepted by the government.
(9) That it patns me 1mmenqoly that deSpite the cledr provisiong,,
in the rules, my leg {1timate claims have so far gone 48i default and. my appr&;
hension istthat my previous representations in this regard have prequmablyw
been cold- storaged elther in the HO or Somewhere else causing niedl.eds pé
niary loss to mo in the matter of my pag and allowances. S ji
: In the cirdnmstances as depicted above 1 woukd solictt the fav §i
of your kind but effective personal 1ntervention on my behalf w&th furtheﬁ§

prayer that necessary advice/directive be g1gsied to the concerned HO to sp

step - up my pay to compare whkll with my next Junior Shri p. Deori for whick

I shalla be gratnfu1.

( A K. sxng?i )"

t’d:@%&ﬁpm th&;\l\. c\\ o aw /o saenccens ASPM Dimepur
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P ek Bingh,
nleane rofer o your ropﬁOﬁvntatisn Aated
f_i. 0 poagarddosg your cransfer and ot ing.

T have already orderzd in thes £l B0 bratitr

Tyem HOpaliﬁﬂOﬂ_S.Oa to Dimanvr 3.0 as ATt
. | ;
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N. THADOU

My deall singh »

) Plcase‘ re£ L

DIRECTOR OF POSTAL oln\//CLo,.‘
KOHIMA= T .

ot peiepleene Of.: m)l

) oy - , . fues s otf!
* AT Y SVIEE

|)n.Nuunﬁc"/(" PR

Daled Kohina.. "/?/9(" ............ g

“or Lo your represcntation

dated 14/2/90 regardinq gixatdon of pay hy way

of; stepping up of paye i

ol office o al
as shrd De Deoxn

officiated as L«

officco 1§ you

1 had already giveh instruétion to

1low you to drav thd sam> pay

1 with effect frem the datz you
g supervlser at Dimapue §00e
Formal order is beilng issucd by my
are still nst antisfleds pleasc

suhmit youxr representatien vith f£acts wnl flgutese

n

Shﬂi AﬂKQ Singh,
assistant Sub—PoatmasLer,

Dimapwt suly=Pos

Copy o office

with et wishacs
Yeuk s sincerlys

) .
TN
o Ne THAP"J 5y

£ officco

for further actions
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Bir,

Hhile veriftving bthe
AL Eohimas HiJ b the  @udit
insoection, t Fas been recorded
imitial pav oF Ghei A.K.Sin afr in
<3}

e accordance with D.F.S Koh

. o2
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Lhe seryvice book

oW, bt regulari
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Dl PARTTMENT OF 1POSTSy INDIAL ' B o
OFTICE OF THE CHIRF POSTMASTER GEMERAL N.K, CIRCLE: SHTILLOI,

————e S b e b e o o o e iy g

'1‘09 v . -
" Tho Pootmister, : »
yohimd H.p.0, o
Nagaland-797001,

\

L , 08k
Noo AP/ANO/IT/FINN/95-96 Dated at Shillong the 17.8.2000.

Sub ject:~ Regarding.Stepping up of Pay of Shri A.x. Singh,
APM, Iohima H.0 with hie Junior, Shri Dinbeswar
Dagkl, PA Guwahat{, o e

Refie~ Your No. 1.5/Book/97--98 dated 9.3.98,

with eference to your office  letiser Yoferred Bbave, |
this ie to inf¢ m that on compbrative Scrutiny of the Service.
“Books of Shri i K., Singh, APM Kohima H.0 anl Shrdi Dinbeswar Deoord
PA, Guwahatl the following have come to 1ight,’ :

“That, the Senjor official, Shri A.k. Singh entered bho
Depfrtment as PA with effect from 23,01,71, viidle the Jundor, Ol
clal entexed in the Departmant ag PA yith effcct from 26.03.73.
The Pay of both tha officiale was fixed 8t Ra, 260,/ ih the &4cdle
cf R84 260-480/- with DNI on lst Mirch each yedr, Tha pay of “shed
ALK, 8ingh was pubsequently fixed at RsQ??GT B) (ie Rs, 284/-)
with an advance increment with effect from 1,3.75 @n account cf
his having under gone the Telegragh Merss Trainihg as repctted in
yow office loetior xeferred above, Copy of the 8bove order 1E not
found enclosed jin thae Sexvice-Book, Tha same my kimlly be endlosed:
in Service-Book, : g

i ' " The first Part of the Service-Dook of Shrd Ak, Singh,
APM KohimR,  for the period. from 2343673 to 2047476 which 18 reyorted
to hava beeh wanting may kindly be reconsgtr ucted, .

o That, the official, ‘Shri Dimbeswdr Deori was allowed 1.0
officiata o5 SPM/APM Acctt/DPM etc, alil 3long with effect from
4+8.74, but bafore the eligible reriod for THOP &cheme, while the

; sanlor official, shri ALK, Singh war ked simply a8 T/S Clerk upto’

| tho poriod of @ligibility of THOP schene, By virtus of of edciating

capdctily tha Phy of &l Dimbeswdr Deord was fixed at 1640/~ on
102689 An the r:ale of R8(1400~2300), while the Senior officinl,
shxd A.K, 8ingl was drawing Pay at Rs, 1390/~ with effect from,
1e3.89 in the :.-8le of Re, (975-1660) and ag Noe 1440/- with ecsifcct
from 2343.89 in the scale of Ra, (1400~2300) in the TBOP schimo;
‘therefore, hgax&ting in drawval of enhanced Pay by the Junior OFfi~
cial shri pimbeswar Deord, The Pay of Shri A,K, Singh vias. £inally
stapped up from Rs, 1440/60 RS, 1640/ with affect frow 19,4309
vide DPS/Kohirias letter No, B=776/Pt-IIL datard 284 2,90, The cntosa
FPay drawnd by the Junior officia)l is not due to any application ef -
FR-22 (1) (a) (1), N . v o e
v Thorefore, stepping up of Pay of Shri ALK, "Singh with .
affect from 19,4,89 18 not in order, The same should be cancalled
ond over Pdyment 28 a result of wrdng stepping up of Pay should.
be.xracovered under intimation to this office and DA(P) Calcutta,

- Tha Service-Book of Shri A,K, Singh APM Kohims 1o enclow

——

ngd for further waint8inance, . X
iy Wy U e U e nali ol Tl
.‘ . N ::g\ N WAYIZN AN
& Ay ' , (Darhlira)
NS Assti, Postmastar Gener al A /Cs),
’ ' fell Chiof Pootmadzter Gener al,

M.l Cluele, Thillong,
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, CTHE ASSTT: POSTMASTER GENERAL(A/Cs),

POST MASTIR OO THE CHIEF POSTMASTRR GENERAL,
FOTIMA 10 NECIRCLE, SHILLONG-793001. ‘

MNOLUA-LPAY & ALLOWANCES/CORR . PATED THE 03.10. ?',000
AUR: Regarding stepping vip of pay of Shii A K. SINGH. then APM,Koliima, now SPM.
Mokokehinng 8.0 with his junior Shri, Dimbeswar Deod, P AL Gowhhati.

Rell: Your etter no L PAAAO TTFFTXN96296 Dated 21.08.2600.
. - . . i
v

With relerence to vour lettzr no cited above, stepping up of pay of Stm. A K. '

G SPAM Mokokchung S0 wee [ 19.4.89 from Rs. 1440/~ 40 R, 1640/~ have-béen’

e ancelled and ae a reeolt bie pavois reduced on 1. 19,2000 from R,s.(»R()O‘t:o Ré.()OS;() and v
aver pavment made g a resslt of wrang stepping ap of pay w.e.l 19.4.89 10 30092000
Amounting Re. 838707 ¢ Lighiy five thousand eight hundred sevznty 3 only, Sl.i()ihfd[ be
recovered from the official, Kindby instmct as'to how the assesed amount will be |
recoverad from the official. For (avour of vour kind information. the pav-regulation w.¢.f -
(0,014,890 and catenlation of averpavment is shown in enclosed ANNEXUREAL

, (S.C.PAULY . - )
Foclnsed @ As abeve _ POST MASTER (HSGHI) -
' KOMIMA POSTOFFICE,
Copyito "’
1 The DAL Caleutia, Tor Kind information & nia, S et
27 The Director of Postal Services/Nagaland w.r.this letter no. B-i/Staff/Pay
& allowances’ Ch-11 dated 12.9.2000, '
L ShLALKINGTL SPN Mokokchung S.0O for information.

C(sCIROL)
POSTMASTER (HSG-I -
KOHIMA POST OFFICE, -
S
N i

: ‘. [ . ) .
e SRR Dot
, # .‘. "L e ‘1
|
,



ANNEXURE - |

A Regntation of pav w.e t 190189 46 30,00 2000

DATE FROM  PAY R PAL pAY DRAWN PM. OVERPAYMENT P,M,

R R, “ Ra,
10.01 99 1110 . 1410 200
(13 0% 00 L g 1680 200
0 0y 0 f<o 170 - 200
o192 IR 1760 200
0 0193 16y 1500 ]
0nr 0y g 1610 ‘ 1450 210 - '
N1 04 5. 16%0) © 1900 ' 220 o s
01.01.96 SR ©osRTs - 750 i’
01.04.96 $.230 GO0 ¢ : 730 3
2R 01 a7 AEEAT 6125 . 750 ‘ :
01.04.08 ' SR 6250 750 T 0
f1.014,00 TSR 6375 700
OF07 9 (B0 R 3000 C 6050 730 '
G AT ) eI GROO , 750 .
RoCalentation of overpavment’ of Pav and allowances w.6.f. 19.04.89 o 20.:09.2000. '
S
PERIOL P o RUREET PERIOD  DIFOF  DIFF OF ‘
PAs .4 ‘ PAY DA
1O 01 020 (15,80 LN 130 01.0197-30.0697 4500 360
(1 078931 1280 R0 108 01.07.97-31.12.97 4500 - 585
G101 90-30.06.90 oo 456 0LO1.98-30.06.98 4500 7200
(107 00371 12 0on { e 316 01.07.98-21.12.98 4500 990 -
0101 21300691 1200 12 010199300699 4500 14407
0107 91.31.12 91 200 720 01.07.99-31.12.99 4500 1663 :
D107 23300602 R R32 - 0101.00-30.09.00 6750 . "2565
(1079237 1) 0> RGN Qa6 - s e — , ‘
0101 92200603 TS 1104 folal s §0119 yART
0170131208 o 1164 : o . |
01.0Y 21020591 R10 851 Total Qverpayment |
(14,05 9.4-30.06.94 100y 416 Pay = Re. 59119,00 |
01.07 043112701 12640y 136 D.A= Rs. ' 21582.00 7
(11.01.95-31.03.95 630 87 SIHARs. 5169.00 L
01,04 952006 05 (60 825 S — S
0107 23311293 3.0 1795 Total = Re. B5.R70.00% (},\a,!udmg 1 vuvc
DEOT 9630 06,90 1304 periody.
OF07 23112 90 N 1RO Rs. F whl\hw thosand eight hundred .md
seventy onlyv/- C
) Q)\Q‘g\ ’
\:\&\ '
‘.\\’
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BEFORE THE CENTRAL ADMINIBTRATIVE TRIBUNAL -
' GUWAHATI BENCH
O/ No, 386/ 2000

Shri A.FE. Singh
| ‘ Versus

; . . uut}n}:c 1?'. E}Y"E’;n

ininder to the Written Statement filed by the respondents.

1 - That +the applicant has received the copy of the

iritten Statement and gone through the same. Save and except

l{ ' s
th% statements which are not specifically afimitted herein a

nellow, rests may be treated as total denial. .

\

2 Thateas regards para 1,2,5%,22,23 the aspplicant has
1y B
\

nothing  to comment  as these are mere submission by the

regponden ts.
f
I
%

Boa | That as regards para 3 it is submitted that the

Bpplicant dis senior  to 8hri D.Dewri, Postal Assistant,

Naclaland division by I days as the applicant was appointed

ny —

the time scale Postal Clerk w.e.f. SELEEL.7E while the

gl Bhri D.Pewri was appointed Ww.e.f 2b.35.75. Further the

.

%pgliaant by virtue of completing morse Telsgraph Training

g pred an srditional/advance  increment o W1.85.75, .

herefore tbg_pﬁy of the applicant was more by one increment

&

inll the cadre of Time Scale Postal Clerk than the said Ghed

}“Eewri, A5 per written statement of the respondent, the pay

@f Ithe applicant in the cadre of time scale postal clerk as

S @1 LEE.EY was  Rs. 139/~ i.8. including one advance

1ﬁgﬁ9M%nt for morse Telegraph training. 5o, naturally the

NI PR - ey




|
|
J; Df_ﬁéiﬁ Shri D.Dewri who was junior to the applicant in
& cadre of Time Scale Postal Assistant and also who did
Nk earn any advance increment for Telegraph morse training
.5hFu1d be Ra,l3éad/- i.e. below one advance increment for

wiich  the saig Ghri D.Dewrl was rot enmtitled.

It is pertinent to mention here that officiating

aﬂmmintmentfprmmmﬁimm to a higher cadre has nothing to do

T

v the proforma pay of the parent cadre. Here it is to

re
=

[y

e

smerted that the said Shri D.Dewri was never promoted Lo

i
_ii

ﬁd@ higher cadre during the period from 26.3.73  {i.e. the

date of ﬁppointment) e T%,3E.89 (i.e. the date for promotion
‘th higher grade) through any valid DPC by virtue of his

ficiency ared superiority aover the applicant. The

b M

Epondents have stated that the pay of the spplicant was

-3
3

'Rﬁ"139@f~ as  ©n 1.3.89 in the cadre of Time Scale Postal

Glérkavﬁuﬁ the respondent has intentionally and purposefully

failed to mentioned the pay of said Shri D.Dewri  as  on

1.5.8%9 in the cadre of Time scale Postal clerk which he

pactually belonged. Therefore, the respondent have
iﬁtanﬁimnally suppressed a vital information which was the
|

w@ple and  sole basic for fixation of pay in  the higher

‘C%ﬂre.

g That for fixation of pay in the higher cadre it is
ejmentiﬁl L take into consideration the pay actually drawn
irl the parent cadre (in the inetant case i.e. the cadre of

Tﬂme Grale Postal clerk). Therefore, the contention of

raspondent that the pay ot eaid Shri D.Dewri was fixed at

tAe stage of Re.l648/- weel.f 1.2.89 with reference to

afificiating capacity in the higher cadre/post has nathing to




Az per memo NoJB-2/Gtaff-

| zffect the claim of the applicant.

‘ the Written

! IFKIi dated 7#.11.89 zttached as Annexurs R-1 to

-

; Shri  D.Dewri the then

Statement of the respondent

! Iy

Offo.PRI(P) Kobime was promoted to the higher grade carrying

I the pa scale of Re.l49@-2366/- w.e.f 26.3.839. And  in e
- F

ol oo . . .
gase, when the respondent had fived the pay of said Shri
@nﬁémri wee.f. 1.2.89 {(i.e., prior to actual date of
b
ﬁrammtiaﬁ) , it can not subvert the applicant from

l;
b |

admissible claim of getting full benefit under Rule

bregy ad (i),

(4 That as regards application of FR 2201) (a){i), the

//{/'e,ﬂliaamt submitted that the casze of the applicant is very
y

v N . oy e .
(// { ‘much  within the proviso to FR 2200 {(ay (i) and as  such  the
b

o )
. contention af the respondent

regarding erroneous fixation or

|
{ B

Coonor confirmetion of the rule ibid are totally vague. Because

| ° , e s , .
C g the  applicant  and the said Shri D.dewri belonged to the

| cadre of time scale postal clerk from Mar 1973 to Mar 15989

4 n
. lang both were promoted to the same higher grade wvide

R-1. Therefore the proviso (i) to FR  22(1) (a) (i)

jannexure

b ! . .
L s wan cent percent fulfilled.

Serondly, the unrevised and revised scales of pay

‘1 j,‘
| ‘ . :
' mf  both the lower and higher post were net only identical

! Fbut also same. Therefore the second proviso is also

Col fulfilled.

i Thirdly, the anomaly between the applicant and the
b said Ghri  D.Dewri arrived directly as =& result o f

L applicetion of FR 22(1)(a)(i). Shri D.Dewri was not drawing

i )
i more pay than  the applicant in the cadre af time =scale

it
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ﬁuﬁemri was junior
1!

|

h
rle  wnder

I

i
s

luncer normal rules is a

third proviso is a

Ftage hig

¥

stepping

metal assistant  as on the date of his nromotion  to the

the. said Shri

igher grade and even in the higher grade,

-

to the applicant by 3 days. Therefore the

sleo fulfilled.

the respondents utterly failed to qunte the

which the pay of 8Shri D.Dewri was fixed at =&

her than the applicant the contention of the

H

~eapondents by merely saying that the fixation was done

a vague term and can not be accepted.

Therefore under above conditions and facts the

up of pay of applicant was imminent to  remove

anomaly that his junior namely Ghri D.Dewri was getting
pay than the applicant as on the date of promotion of

the applicant to the higher grade (i.e. on BE.E5.8%Y.  There

was also no irregularity in the fixation of pay including

with

o

tepping up of the applicant to give him egual footing

his junior. The pay of the applicant was stepped up in April

1989 by the competent authority (i.e. Director Postsl

Services, Kohima) and no cbjection thereafter was raised

either by the audit or by higher authorities or dishursing

mgge . The objection was raised by the

authority till Oct.®

audit only for not obtaining the covering IFA concurrence in
Dot 2068, This  aspect was the sole responsibiiity of the
authority and  for  their failure to issue govering
concurrence: the applicant should not be made to suffer in

any Way.

7 That a= regard para 4, it 1is submitted that

stepping wup of pay of the applicant w.e.f. the . date of

nromotion of his junior was very much within proviso of  FR

s i1y (a) (i) (earlier FR meeey and es such neither the OPME-

4




Shillong nor  a&ny  other authority couwld not  take any
arbitrary action either to cancel the order of stepping Wup

or to recover any amcunt as over payment of otherwise.

g, That as regard para &, the applicaent has slready
clarified that both the applicant and said Shri D.Dewri was
promoted to higher grade by the same order (i.e. Memo No.E-
2/5taff/one  promotion/ll deted 26, 11.8%9). As per the said
Qrdér said . Shri D.Dewri was promoted to higher grade
carrying the scale of pay of Rs. 14882800/~ w.e.f. 26.85.89,
Therefoare fixation of pay of said Shri D.Dewri w.e.f
H1.682.8%9 i,e. the date prior to his promotion can not be S

cause to deny the legitimate benefit entitled to  the

applicant under FR 2201 (a) {1 (earlier FR 22-0).
5. That as regard pars 7, it is submitted <that the

respondents  in one hand has asdmitted that the pay of said
Shri D.Dewri {(who is junior to the applicant) as on 26.63.89

wasz Re.l&d48/- and the pay of the applicant was 1488/~ and on

the other hand denies any anomaly between the above fixation

which is nothing but a vague and meaningless argument.
1. That a&s regard para 8, it is submitted that the

‘applicant has  been made scope goat for his no  fault. The

applicant is fully entitled to draw pay equsal to his Jjunior

w.2.f, the promotion of his junior i.e. 26.85.89.

1l That as regard pars 9, 18, 11 and 12, it is
submitted that applicant can not suffer the burns of lapse
rat obtaining e f

o f administrative authorities for

administrative approval/ finagncial concurrence of concerned
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uthority  in bime. This  was the responsibility of the

P

dishbursing authority i.e. Prastmaster, HKohima to obtain

dedministrative financial congurrance of required authority

i ; . - .
as  sOON &8 the order of stepping up of pay for ramaval  of
;

%mmmaly was iesued by the competent authority di.e. the

piremtmr Postal Bervices, Kohima. If the concerned authority

wad  failed to exercise his duty as per normal rules, 5, the

khpplicant can not be in any case he targeted after the lapse

g

f about 15 years.

“H

12 That as regards para 13 to 21 4t ig submitted that

the claim of the applicant is totally within proviso of FR

I
H
1
'
'

i1y (s (1) (parlier FR 22-C) and just. The reasons  have

already been explained in para 2 above.

In wview of the above facte ang circumstances the

i . , :
rapplicant  prays that Your Lordships would graciously be

)

b
‘pleased to allow the 06 with cost.

/72_
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. VERIFICATION
- B .-
I, Shri Awadhesh kKumar Singh , son of J.MaiBingh

aged about 52 years,; at present working as Sub Postmaster

*,

(H&G~1T), Mokokchung, MNagaland , da‘hereby aalemnly affifm

~and verify that the statements made in parge

ks 12

g'r‘ag:}h.:.' ﬂnnnunnnnnnun‘nlluuluuu-a-nnnn'nlauut«nu-ulﬂ are 'b!"UE

L

to my knowledge and those made in

PaPRUTEPHS  s.ennssenccvarnsanns are alsa true to my legal

advice an d the rest are my humble submission before the

Man ‘hle Tribqnal: I have not suppressed any material facts

af the case.
And T sign ‘on this the Verification on this

the 3Maay of S oXom of zopo,

% ]

- Awadhesh

~~J

T



